(c) if=o, the details thereof; and
() if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (&) to (d) The information is being collected and will be laid on the Table of the

House.
Companiss Bill

883. SHRI SUBHASH PRASAD YADAV: Will the Minister of CORPORATE AFFAIRS be pleased

to state:
(a) whether Government proposes to intraduce a new Companies Bill;
(b) if g0, the details thereof; and
(c) the mainreasons for introducing it ?

THE MINISTER OF STATE OF THE MINISTRY OF CORPCRATE AFFAIRS (SHRI SALMAN
KHURSHEED): (&) Yes, Sir. The Companies Bill, 2008 infroduced in the Lok Sabha on 23.10.2008
has lapsed in view of Article 107(5) of the Constitution. The Government now proposes to re-

intracuce the Bill as the Companies Bill, 2002 in the Parliament.

(b) and (c) The Government has considered comprehensive revision of the Companies Act,

954 to enghle the Indian corporate laws to keep pace with changes in the economic environment.
Gas production

884. SHRI RAJlY PRATAP RUDY: Wil the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:
(a) whether the gas regulation is & bottleneck for the growth of economy;
(b) if 20, the details thereof and the steps to enhance gas production inthe country;
(c) whether eight per cent of India’s energy use is met by gas inthe country; and
(d) whether Government iz working to enhance the gas praduction in the country?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLELUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The production of natural gas, both under New Exploration Licensing Policy
(NELP) and by pre-NELP Jaint Ventures, is regulated in accordance with the provisions of
Praduction Sharing Contract (PSC) signed between the Government & the respective Contractor.
Further, the Government of India has enacted The Petroleum and Natural Gas Regulatory Board
(PNGRE) Act, 2006, 50 as to fnter afia promote competitive markets and to protect the interests of
entities engaged in activities relating to ratural gas, as also interests of customers. PNGREE has
notified Regulations with the same objective to attract private participation and to encourage

exploration of natural gas.
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